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6 > ^ e *^ Q D IT I& M A fe ^  B E N C H ,

23^A-^ornhill -Road, AMahabad-211C01

Registration No. ,^/h /c^c?- 198 <5?^

APPLICANT (s )------- ^oMkr..... cM a^-------iL&£.e^..----------------------------------- -

RESPONDENT(s)

Particulars to be examined Endorsement as to result of Examination

' 1. Is the appeal competent ?

2. (a) is the application in the prescribed form ?

(b) is the application in paper book form ?^D/ lo ine dppiiodLiuii III paper uuun Turm r

 ̂ j (c) Have six complete seto of the application
been filed ?

3. (a) Is the appeal m time ?

(b) If not, by how many days it is beyond ^  
time ?

-6 (c) Has sufficient case for not making the 
application in time, been filed ?

4. Has the document of authorisation,Vakalat- 
nama been filed ? r

I 5. jls the application accompanied by B. D /P o s ta l-J j^  ^oUr .
Order for Rs. 50/- <7

6. Has the certified copy/copies of the order 
against which the application is made been 
filed ?

7. (a) Have the copies of the documents/relied
upon by the applicant and mentioned 
the application, been filed ?

3d
, n /

I (b) Have the documents referred to in (a) <vb / p j^ s b ^  ^  ̂
/  ! above duly attested by a Gazetted Officer

' and numbefd accordingly ?

>
vi
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X .
M Particulars to be Examined Endorsement as to result of Exanrrination

---------------  ------------ ------

(c) Are the documents referred to in (a) 
above neatly typed in double space ?

8. Has the index of documents been filed and ^
paging done properly ?

r
r

9. Have the chronological details of repres- .
entation made and the outcome of such rep- (j 

y  resentations been indicated in the application ?

10. Is the matter raised in the application pending A/CO 
before any Court of law or ariy other Bench of 
Tribunal ?

11. Are the application/duplicate copy/spare cop- .
ies signed ? (]

12. Are extra copies of the application with Ann- 
exures filed ?

(a) Identical with the origninal ?

(b) Defective ?

 ̂ (c) Wanting in Annxures

Nos...................... /Pages N os............?

13. Have file size envelopes bearing full add- 
resses, of the respondents been filed ?

14. Are the given addresses, the registered
addresses ? (j

15.^ Do the names of the parties stated in the 
copies tally with those indicated in the appli­
cation ?

16. Are the translations certified to be true or 
supported by an Affidavit affirming that they 
are true ?

17. Are the facts of the case mentioned in item 
No. 6 of the application ?

(a) Concise ?

(b) Linder distinct heads ?

(c) Numbered consectively ?

(d) Typed in double space on one side of the 
paper ?

18. Have the particulars f®r interim order prayed 
for indicated with reasons ?

19. Whether all the remedies have been exhaused.
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lJU«/»-e. v f '^  |Wt)ULpv vn-kA'*  ̂ . 1 iî AjL >iah ĉ
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p 0 ^ .  No. 1 2 2 /8 8 (L)

Hon' Mr, Di3 • Mishra# A.M. 

Hon‘ Mr. D .K . Agfiawal, J .M .

30 /3 /89

V
r

None is present for the applicant.

Shri A. Bhargava learned counsel for 

respndent nos. 1 to 3, requests for some 

more time to file  reply. Shri V .D . Shukla 

learned counsel for respondent No. 4 also 

reqiffits for time to file  a detailed counter 

affifevit. The respondents may file counter 

reply within two weeks and the applicant 

mayfLe rejoinder ,if any, within 2 weeks 

theBafter. List for final hearing on 

11-5. 89.

A.M.

(s n s )

Hon* H r . K»J< Raroan# A»M.

^
. . .

__________ -g—  (q

1 1 /5 /8 9  The learned counsel for the parties 

are present. The applicant wants

3 weeks time' to f ile  rejoinder. He is 

allowed to do so. The respondent nos,

1, 2 and 3 have not filed  their r ^ l y  as 

yet, they may file  their r ^ l y  within one 

month. I f  a reply is filed  by the respondent 

nos. 1, 2 & 3, the applicant may file  rejoinder, 

i f  ary, within 2 weeks thereafter. This case 

be listed for final hearing on 14<»8-89,

(sns)

V\
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' Serial 
number 
'of 
order 

’̂ n̂d' date

9/11/89

17.4.1990

0.rt. No. 122/88U)

pinesh/'
^ d .

\  Vi 0^, '^2^- n o

^  - I

Brief Order, Mentioning Reference 
if necessary

if Hon* Mr. D.K. Agrawal# J.M.
' Hori' Mr. K. O b a w d .  A.M.
,1 _ . . •

f Shri M.P dharma counsel for the applicant
and ohri Arjun Bhargava counsel for the

' respondents are, present, ilespondents desire 
I time to file counter reply. Counsel for the
i -ipplicant has no objection. Let counter be

I  fil^d within 3 weeks hereof to which theii . ‘
» applicant, may file rejoinder if any, within'
II' • -.f

ii two weeks thereafter. List this case on 8-2-9C-— M_,a .1

'for hear

Hoiu complied
with arad 
date of 
CCTiipliance

&

J.M.
Asns)

; ■■ ■

Hon. Mr. D.K. Agrav-;al, J.M.,
Hon. M r . P.O. Habib Mohammad. A.M.

;i No -̂ ne for the apolicarit is present.
Shri A. Bhargav, for r ,>spondents l^o. 1,-2 & 3
arid Shri, V. jj. Shukla, for ^^espDndent No,4
ai^p pr^’sent. Counter By respondent No.4 -has
b->n filed. RasporidentsK No. 1,2 & 3 have not
/ev filed the co’unter ' a f f i d a v i t d e s p i t e  noti
L e i  counter, if any, be filed by£lre^pondents No
1,^,& 3 within 5 weeks, hereiof, failing whicl
t h %  will for-feitthe right to file -the countc
a'fidavit. In case countcr is, filed the rejoj
be tiled within 3 weeks, thereafter, 

il- ' '
■' List it for hearing on 29,10.1990.
i|  ̂ , •

rhiz-^ase is clubbed togstetij: with
a No. 2i 2 / V ,

c;e.

nder

>
A, M . / ■J.M.

A. <3^
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^  CENTRAL ADMINISTRATIVE TRIBUNAL

LUCKNOW BENCH,LUCKNOW 

ORIGINAL APPLICATION NO. 122 of 1988

2. ORIGINAL APPLICATION NO. 242 of 1989

r  Palak Dhari Applicant

versus

Union of India & others Respondents

HON. MR. JUSTICE U.C. SRIVASTAVA, V.C.

HON. MR. V.K. SETH, ADMN. MEMBER.

(HON. MR. JUSTICE U.C. SRIVASTAVA, V.C.) 

As the common question of law and fact is 

involved in the above two applications, filed by 

one applicant, both are being decided by a 
common judgment.

2. The applicant in O.A. NO. 122 of 1988 the

app licant has prayed that the order contained

V  inAnnexure No. 1 to the application and thde

applicant be allowed to appear in the 

pn6ibabi3)mtJo ttiestposltelDcf Mfstri idaiicitibEtipayt scgid 

the suitability test held for the recruitment 

and promotion to the p ost of Mistri in the 
scale of Rs 1400-2300.

3. In the other case No. 242 of 1989 has

prayed that the Annexure No. 1 to the O.A. be 

quashed and claimed seniority over respondent 
No. 4.

3. The applicant started his service career

in the year 1960 and after intervening 

promotions he was promoted as Wireman Grade I 

vide order dated 20.12.79. A seniority list was 

circulated in which the applicant was placed at

©

a?
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serial no. 45 and the respondent no. 4 was  ̂

placed at serial no. 55.The aplicant joined on 

the post of Wireman grade I on 1..11..1980 while 

the respondent No. 4 in the year 1984 and as 

such, according to the applicant he was senior 

to the respondent no. 4 in Wireman grade I.The 

post of Mistri is to be fiaed on the basis of 

seniority as per Railway Board circular dated

18.7.1973. Respondent No. 4 was called for 

suitability test for the post of Mistri and the 

candidature of the applicant, though, according 

to him, he was senior, was not called for the 

testand his claim for the post of Mistri was 

totally ignored and thus the respondent no. 4was 

considered for appointment while the applicant 
was deprived of the same.

4. According to the applicant the order of

appointment of respondent was to be issued when 

he filed the present original application and

apprehending that he will not be called for 

suitability test, he approached the authorities, 

and having no redressal of his grievance he 

approached the Tribunal and filed the present 

application.According to the applicant no 

objections were invited . The resp ondent no. 4 

who has put in appearance,has come out with thde 

case that the application is barred by time as 

pasting was done on the notice board in the year 

1984 and the objections were invited but no

objections were filed .According to him he also 

passed the test on 11.6.79 for the same grade 

and post i.e. in the scale of Rs 3330-560 and the

applicant was working as Wireman grade I since

1.11.1980.According to the respondent No. 4 his 
name was at serial no. 79 and the applicant's



CE)
name was pla c e d . at serial no. 65 in the old (

seniority list and he is seniority to the

applicant and applicant is junior to himm. In 

the seniority list circulated vide letter dated 

26.12.90 the respondent no. 4 was at serial mp- 

17of seniority list of wireman grade II in the

scale of Rs 330-480and the applicant stands at

serial no. 27 of the said list and in the list 

of wireman grade I scale Rs 330-560respondent no.

4 stands at serial no. 15 and the applicant no. 

stands at serial no. 28- As a matter of fact the

respondent no. 4 appeared for trade test of

wireman grade III on 19.10-1968 and the 

applicant being electric Khalasi was not allowed 

to appear in the test in 1968 being junior to

him and the result kwas declared on 16.10.70 and 

the respondent failed in that test and after

expiry of six months he again became eligible 

for trade test but he was not considered ,though 

his juniors were considered. He contended that 
he is much senior to the applicant.

5. From the facts it is clear that the

applicantwas promoted before respondent no. 4, 

it may be that after intervening promotions 

given to respondent no. 4 earlier, the applicant 

got promotion in the year 1980 and the 

respondent no. 4 in the yesar 1984 but the 

benefit of restructuring was given to him and he 

was given and he was not born in the cadre in 

the year 1978and because of restructuring he may 

be given various other benefits and this benefit 

cannot affect other persons sa^xxagccaKxxjcgx 

and when the respondent no. 4 was promoted as 

wireman grade I ahe was already working as 
Wireman grade I .

' ■
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ADMMN. MEMBER VICE CHAIRMAN

LUCKNOW DATED :20.4.93 

Shakeel/

/
* 6. Accordingly, the applicant was senior in

^  ' the cadre of wireman grade to the respondent

no. 4.On behalf of the resppmdent it has beeen 

* contended that he was not permitted to appear in

the trade test earlier. Let it be so, the resp 

^  ondent should have agitated ' the matter and

intervening benefits were given to him prior to 

the benefits given to the applicant.The 

applicant was senior to respondent No. 4, his 

name shall be interpolated above the name of 

respondent no. 4 . Whether the applicant is

entitled to any benefit or not is to be decided 

by the department as the applicant kkas retired 
from service .

7. The applications stand disposed of as

above with no order as to costs.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

CIRCUIT BENCH I LUCKNOW*

implication Undo: Section 19 of the Adpainlstratlve 

Tribunals Act, 1985<

( 3 -/A

PALAKDHARI PRASAD

X
VERSUS

UNION OP INDIA & OTHERS

APPLICMJT

RESPONDENTS

I N D E X

s u

No*
- - P a r t i c u 1 -a r s

Page
No.

1. Application
-— S

2 . Annexure No* 1 (True copy of o r d ^  
dated 26 .8 .1988 )

O

3. Annexure No*2 (True copy of Railway t 
Board®s Circular dated 
18 .7 .1973)

i - i V -

4. Annexure Nq .3 (True copy of applicant*s 
representation dated 
17. 3. 1988)

/ 3

5. Annexure Nq ,4 (True copy of opplicaPt*s 
r^resentation  dated 

. 2 3 .6 .1 988 )

6. Annexure No.5 (True copy of applicant’ s 
r^resentation  dated 
5 .9 .1988 )

7. Vakalatn^a I L

( MoPi SHARMA ) 

Advocate 
Counsel for the Applicant©

1 )4

4.
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IN THE CENTRAL AEMIBISO^TIVE TRIBUNAL 

CIRCUIT BENCH I LUCKNOJ?.

Application under Section 19 of the Administrative 

Tribunals Act, 1985.

PALiOCIHARI PRASAD

UNION OP INDIA & OIHERS

VERSUS

APPLICANT.

RESPONDENTS.

DETAILS OP APPLICATION

1. Particulars of the applicant i

(i)  Name of the applicant »

(ii )  Name of Father/Husband *

(ii i )  Designation and office i 
in  which etployed

(iv) O ffice  address *

(v) Address for service * 
of all notices

2» Particulars of the respondenti

(i) Name and/or designation* 
of the respondent

(ii) Office address of the 
respondent

(i i i )  Address for service of 
all notices

Palalcdhari Prasad

Budhu Prasad

Wirenan Grade I, 
Northern Railway# 
Charbagh, Lucknow.

Northern Railway, 
Charbagh, Lucknow.

SEPO, Northern Railway, 
Charbagh, Lucl<now.

1. Union of India# 
Through the General 
Manager# Northern 
Railway/ Baroda 
House, New Delhi.

2 . Divisional Railway 
Manager, Northern 
Railway# Hazratganj # 
Lucknow.

3 . Divisional Personnel 
Manager, D .R .M .
Of f ic e# Nor them  
Railway# Hazratganj # 
Lucknow.

4 . Raj Kuraar, Wirenan 
Grade I, under Sr. 

Electrical Porsnan# 
Northern Railway# 
Charbagh# Lucknow.

.««.2...e
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3>. Particulars of the order against 
application is  made *

^ e  application is  against the following order t

Order dated 26 .8 .1 988  passed by the Assistant 

Personnel Officeir,Northern Railway* SSBESg?

Lucknow.

(contained in Annexure N©. l to this application). 

Subj ect in  brief *

Suitability test for the post of M istri.

4 . Jurisdiction of the Tribunal *

Kie applicant declares that the subject 

matter of the order against which he wants redressal 

is  within the jurisdiction of the Tribunal.

5. Limitation I

The applicant further declares that the 

application is  within the limitation prescribed 

in Section 21 of the Administrative Tribunals 

Act, 1985.

6 . Facts of the case *

The facts of the case are given belov; 8-

(A) That the i^plicant was appointed as Khalasi 

on 23 .5 .1 960 .

(B) That the i^plicant was promoted as Basic 

Tradenan Wirenan with effect fran 2 0 .12 .1969*

(C) That the applicant was againstecpromoted as

Wireman with effect from May, 1973*

(D) That again the i^plicant was profnoted as

Wirenan Grade I I  with effect from 11 .6 .1979 .

(E) That the Applicant was again promoted as

Wireman Grade I vide Order dated

20 .12 .1979  and he joined on 1 .1 1 .1980 . Since then

he is  working as Wireman Grade I under the Respondents 

No. 1 to 3*

• . . 3 . • •
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(F) That the Respondents No. 1 to 3 circulated a 

seniority l is t  for the post of i^plicant in which the 

name of the applicant is  placed at serial no® 45 and 

the name of Shri Raj Kumar the respondent no* 4 was 

placed at serial no. 55*

(G) That Shri Raj Kumar the respondent no* 4 is  

junior tSx the applicant*

(H) That tJie work and conduct of the petitioner 

on the post of Wireman Grade I  was always goods 

and on other posts also he worked honestly and

his work always remained good.

(I)  That the Respondoit No*4 is  junior to the 

petttloner-applicant. His bio-data is  given herein 

under «-

Raj Kumar# Respondent No* 4

a) Joined on 18.12.1963 as Wiranan

b) Joined in  the year 1966 as Pump Engine Driver

c) Joined in  the year 1976 in  Meter Reading W irem ^
in Grade I I I

d) Joined in  1979 in  Grade I I  as Wireman

e) In the middle of 1984 he was promoted as Grade I 

Wireman and he is  worlcing as such at present#

(J) That the post of Mistri is  to be filled  on the

basis of seniority amongst the eligible  candidates as 

per Railway Board’ s circular dated 18 .7 .1973 . A true 

copy of the Railway Board’ s Circular dated 18.7*1973 

is  enclosed herewith as Annexure N o .2 to this /^plication .

(K) That, howe!i?er, vide Annexure No. 1 to this

Application the Respondents No. 1 to 3 have called 

Shri Raj Kumar the respondent no*4 for suitability  test 

for recrultment/lpromotion on the post of Migtrio

() cf ****4o**«
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<L) That the candidature of the applicant was not

considered as and when the Annexure Noo 1 was passed 

and issued and the right of consideration for Suitability 

Test for the post of Mistri was totally ignored although 

the /^plicant was senior to the Respondent No.4, 

therefore it  was the duty of the Respondents No* 1 to 3 

to call for suitability test to the applicant in 

p re fe r ^c e  and in priority to Respondent Noo4 but 

they have not called the applicant for the said 

suitability test®

(M) That non-consideration and also for not calling

the applicant for suitability test by the Respondent 

no*l to 3 including its  subordinate officers amounts 

to hostile discrimination with the applicant who is  

senior to the Respondent Nq «4# therefore, the order 

contained in  Annexure No*1 dated 26*8*1988 is 

discritainatory and in  violation of Articles 14 and 16 

of the Constitution of India*

(N) That right to be considered for pronvstion 

and appointment aj^earing in the suitability test 

is  the fundamental right of the applicant being 

senior one but he has not been called as indidated 

in  Annexure No* 1 to this application, therefore# 

the right to be considered for his promotional post 

of Mistri has been greatly prejudiced and the 

applicant is  aggrieved against the order dated 2 6*8*1988 

contained in  Annexure No* lo

(0) That by virtue of this suitability test which 

has alrea<^ been held by the Respondents Nq . I  to 3 

and its subordinate officers, the junior Respondent no«4 

was allowed to be considered for appointment on the 

post of Mistri while the applicant was
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d er iv ed  of his right to appear in the suitability  test*

(P) That the suitability test has been held and 

Raj ICuniar the respondent no.4 being junior t© the 

^ p l ic a n t  appeared in  the said suitability  test 

and the result is  awaited and it  is  likely that the 

appointment order may be issued within a w e ^  or two 

in  the month of September, 1988*

(Q) That i f  the Respondents Np* 1 to 3 and its  

subordinate officers issue the appointment/^romotion 

order in favour of the Respondent N o .4 on the basis of 

suitability test as indicated in  Annexure No.l 

in that event the promotional avenue of the petitioner 

shall be marred for indefinite period and he shall 

lose his seniority and promotion on due dates©

(R) That apprdiending that the applicant shall 

not be called for suitability  test, the applicant 

applied to the Sr. Divisional Electrical Engineer,

Northern Railway, ^uclcnow through its  letter dated 

17 .3 .1988  and also to the Divisional Railway Manager, 

Northern Railwafey, Hazratganj, Lucknow on 23*6»1988 

and also on 5.9*1988 making a protest against the call 

letter given to the respond«it no*4 but his represQitations 

are pending disposal since 17*3*1988. A true copy of the 

^ p l ic a n t *s  Representations dated 17 .3 .1 988 , 2 3 .6 .1988  

and 5*9 .1988 are aiclosed herewith as Annexure Nos«. 3# 4

^ d  5 respectively to this application.

(S) That the Respondoits no* 1 to 3 had ignored that 

the seniority is  the main criteria for promotion and 

suitability test as indicated in  Annexure No*2, 

therefore, the suitability test held on the basis of 

Annexure No. 1 is  violative of Board’ s Circular and

f  (fX a k  ^
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the criteria  laid  down for fillin g  the post of M istri.

7* Relief(s) sought

In view of the facts mentioned in  para 6 above^

^  the applicant prays for the following reliefCs) 0-

That this Hon’ble  Tribunal be pleased to 

quash the order contained in  Annexure No. 1 to this 

implication or any other order passed in  favour of 

the Respondent No«4 by way of issuing any apPointm«it 

or promotion order by the Respondaits no« 1 to 3 or 

its  any subordinate officer with the direction to the 

Respondents no* 1 to 3 to consider the candidature 

of the applicant and allow the applicant to appear 

in  the suitability test held for the recruitment and 

promotion on the post of Mistri in scale of Pay 

Rs* 1400 - 2 300.

G R O U N D S

1. Because the post of Mistri is  to be fille d

on the basis of seniority amongst the eligible  

candidates as per Railway Board’ s Circular dated

l3o7.1973.

2o Because non-consideration and also for not

calling the applicant for suitability test by the 

Respondents no. 1 to 3 includings its  subordinate 

officers amounts to hostile discrimination with the 

applicant who is  senior to the Respondent no. 4# 

therefore, the order contained in  Annexure No. 1 

dated 26*8 .1988  is  discriminatory and in  violation 

of Articles 14 and 16 of the Constitution of India.

3. That right to be considered for promotion

(I pt
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and appointment by appearing in  the suitability test 

i s  the fundamental right of the applicant being senior 

one but he has not been called^ therefore# the right to 

be considered for his promotional post of Mistri has 

been greatly prejudiced*

4* Because the applicant was d e r iv e d  of

his right to appear in  the suitability test for 

appointment and promotion on the post of Mfstri 

while the Respondeit no*4 being junior to the applicant 

was allowed to appear in  the suitability  test to be 

considered for appointment and promotion on the post of 

Mistri#

5* Because i f  the Respondents no* 1 to 3 and its

subordinate officers issue the appointment/promotion 

order in  favour of the Respondent n o .4 in  that event 

the promotional avenue of the applicant shall be marred 

for indefinite period and he shall lose his seniority 

and promotion on due dates®

6* Because the Respondents no. 1 to 3 have ignored

that the seniority is  the main criteria  for promotion 

and suitability test as indicated in  Annexure Nq p2 c 

therefore, the suitability test held on the basis of 

Annexure No* 1 is  violative of Board’ s circular and 

the criteria laid  down for filling  the post of Mistri*

8* Interim order# i f  prayed for i

Pending final decision on the aPPlicaPtion, 

the applicant seeks issue of the following interim 

order «-

It  is  respectfully prayed that this Hon’ble



Tribunal be pleased to restxaln the Respondents 

no* 1 to 3 and its subordinate officers# i f  any* 

frovvienforcing the order dated 26 .8*1988  contained 

in  Annexure no* 1 to this application and also froni \ 

Passing any further order of appointment or promotion 

in  favour of the Respondent no. 4 on the post of Mistri 

on the basis of Annexure N©# 1.

9 . Details of remedies exhausted 6

The applicant declares that he 

has availed of all the remedies a v a i l ^ l e  to him 

under the relevant service rules# etc©

The applicant has filed  rqpresentations on 

17.3*1988* 23*6*1988 and 5*9*1988 although there was 

no statutory provision about the sanae but the sape 

sire still pen dingo

10* Matter not pending with any other court, etc »

*^6  applicant further declares that the 

matter regarding which this application has been 

made is  not poriaing before any court of law or 

any other authority or any other Bench of the Tribunal©

11* Particulars of Bank Draft/Postal Order 

in  respect of the Application Pee 8

1* Name of the Bank on 

which drawn

2o Demand Draft No©

OR
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P ^ t  O f f ^ l  issuing y, y j f J  Q ^ J _  /> ^ [- c O W .

3* Date of Issue of f ^  <=̂ Q  Q

Postal Order(s) * '* '

Post O ffice  at 
which Payable

12. Details of Index t

An t n a «  in  auplicate containing the detaiis 

of the documents to be relied upon is  enclosed.

13* L ist  of enclosures i

As per Index enclosed©

In verification t

I  Palakdharl Prasad, S/o Shri Budhu PrasaS, 

age 54 years, working as W ir m a p  Grade I .  resident of 

SEFO. Northern Railway, Charbagh, L„<;„now, do hereby 

verify that the contents from 1 to 13 are true to 

my personal knowledge and belief and that I  have not 

s»5>pressed any material facts.

Place t I»ucknow© 

Date t 19-9-1988.

Signature of the 
^p lic a n t

J

To
% e  Registrar,

Central Administrative Tribunal#
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« •
Northojin ho,\3.v/^V

/
Headquartars Office 
Boroc'a Hcuoe 
I’ev7 ndlil.

J u l y / T  ,1973 .

X

f

No.7?4*r^77-;X

The Dlvis^onjJ. Supdt.,
^^orthern Mtlv/ay,
Bi.hynor. ' •

Siib; .'Pyocedura §ax promotion of Ai'tisens
'"' SVdcitricaX Staff.

Rĥ f; ^our Offica D.'\ lettef 
.fir:?./P7. dated 25.3.i973.-  

’ • "̂^ .̂^v Oifiee ci;^ca5:<^“ 3jS5tfĉ r Ko«7S4-E/

ror’ ali clasoas of Artisan Zlecvricsl straff,'
It id clarlfiod that bale-.-; mentioned basic procaduro, 
heJ9 to bo follov/r-d la  promotion from skilled to 

•high ;r ^^adost • I ,,

. i )  For purpose of filling up post& of H .S .
'• • • ' G r a i ,  130«ai2, the akilladV-eff ift

. scale P5.110-1B0(aG) should he  tra-!^‘;t.ofctQd 
in ordor of seniority and oosts fillod up • 
in eccordanco w iIh 'tho extant ordars. .For 
the cstogory of ACCI* o dateiled proc^ure 
hrs bo-n loid da-n Vide Headquarters CKfico 
letter No.732-H/49/A(EIIa) dated 15,9

shouI3 &o;f  ollcv/'?d • ^ j... > --i

soml-^r procoduro sHould/follwod ,for 
^ l l i n a  posts of JAistrias Gr• 130-212 (Aj) 
in case such posts still eJtist on your 
T>ivision. )

For oursosG of further advencemcnt of 
stcff in scele Es.l30>212(Ar>) thc-r.; ere- 
tv/o channels, one locdin;^ to ths category 
^ f  artisan suporvisors l*ke ];Ustrie;s/. . 
Elactric5,ans ccrryi^g^scala r£.150-240(A I 
an;’ othfrr v3z H.S.'3'^ffilse two avenU^ 
are prrclleli thus'otaff vroro Grao0-2l2 
con opt for one of these t'.vo but not for 

both. .

F.»r fillin^ up posts Jn 
r̂ . 175-240;AS),
tflV.3n in crdar oTseniority; aXlwcd to o x e a ^ e ^  ^

- -----— - ------- >OfiO ftiU.

IZiKPia

bsen C‘3̂ e(i cribed vide Hd.Q;?8.Office letter

fS
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tHb iJivlolonal Railway Managor 
WoiRhdt'n Relluay, ;l,ucknou,

^uD*s .Asslgnmant of Incorrect soniarity and Ignoring in 
the solcction of nistry,

jrosptDcffully, I bog to draw your* kind attention towards 

cjy roproaentfltlo^ flated 23 .6 ,1908 ’; uharBin I had represented against 

ossignment of inco.rf,ect eeriiorlty to' Shri Raj Kumar ouer me without 

showing any causa and without gluing ma any oppnrtunity to represent, 

I have all along been senior to Shri Raj Kbmar right from my initial 

appointment as Khallasi to promotion in different grades as pot par-

I ’ . .
ticulars given in my representation dated-123 J6,08 but -no d&olaion

■'■'i'.t',- I
thereon has so far been communicated,

Un the otharhand, it is learnt that recently Shri RajKumar

has also bean called for selection of Mistry and I have ibeen 49nor3^J'

although I had submitted my written reqgest for the .posti of nistry

on 17.3,38, >
f

Under these circumstances, it is most humbly prayed that my 

reprasantation may be ^considered and decieion communicated and t ill  

such time, the result of Shrl Raj Kumar be pended to avoid compJUL- 

cation at subsequent stage.

Thanking you,

Oatedj 5 ,9 ,1 9 80 ,

To S v J )  £ E /  I t-kc

Youre faithfully,

faX^*-K
SPalak Oharl PtasadS 

HS Uireman G r .I , 
under SEFO/Charbatjh Station^ 

Lucknow,
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In the Central Administrative Tribunal, Lucknow Ssssks
Circuit Bench, Luc It now

Palak Dhari Prasad

Vs.

Applicant

RespondentsUnion of India & others . . .

Registration Case Mo. 122/88 

F.F. 2<^10/1 988 

The respondent No. ^ respectfully begs to submit

1 . That the respondent Ko.if who was working as Highly 

Skilled v'dreman, grade-I at ELS Gharbagh, Lucknow in 

grade 1 320-20i<0 0 8 ) has been promoted as lastry in 

grade 1 MDO-2300 CiS) and posted at ELs/LA/Lucknow against 

the existing vacancy by the competent authority vide letter 

No.75W2-6 dated 5-'̂ 0-88 (copy enclosed as Annex.Ko.1)

2 . That the respondent No. ^reported for duty to the /

Electrical Supdt ^̂ .-Bly CB/LKO on 13/10/88 FN. A copy 

of endorsement dt.1 3/10/88 by SLS,LA/LKO on Annx.1 is 

annexed as Annexure Ho.1 above.

3. That the Electrical Sipdt LA il.Rly GB/LKO area posted/ 

deputed him to work under SE^O/GB Area, Lucknow by his 

letter No.2/Staff/ELS (LA)LK0/88 dated 1^10-88 (copy 

enclosed as Annexure Ko.2).

k. That the respondent No. ^ has been continuously working

as Mistry grade ‘-3 1 MXD-2300 <HS) since 13/10/1 988.

^ 5 '  i» <y\sA' cma.<A«

25/ 10/1988 Respondent No.^f
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W  U A y 4 r r 1 5 f n a t ^ ^ . ' 

lAA ^  N d Z t{ -  "  ' " "  ■ .......

1
'M • ' '̂T.i

'^AAXiL G S ^

V. D.
M .

r̂rv
• P '•.,

. N >' ̂ ,,



C k
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lu tae Geiiti'al Adiuinst^ative Tribunci. -tiilatiabad

Bench jjuckuow,

OA 122 of 1988

i’alak Dteri ir r̂asad Aî J-i-icant

Versus

bni;n of India and others iiespoadents,

neply oti behalf of Uuion of India nespotident ;tio. 1 to3

i^ara 1; Heed no reply, 

i'sra 2: Needs no reply,

A^ara 3: Needs no reply. 

ir*ara 4; Needs no reply, 

i:’ara 5: Needs no raply.

't'ara 6( a ):

Para 6(B):

Tnat the contents of aragraph 6 (a ; of tus

applicant are not denied.

That in reply to tha contents of paragraph 6( b)

of the application, the promotion of tae T
Tradesman wireiaan 

applicant to Basic SaxkBr is not denied but

was we.f, 13, 12.»69 and not 20,12. 1969,

Para 6(C ): That tlie contents of paragraph 6( 0) of tiie

application are not denied to the extent that 

he WC.S promited as skilled w/tuan Grade 110-180 

w, ef, 2 ,8 . ‘ 73 and not from âuy 1973,

Para 6(D ): That in reply to the contents of paragraph 6(1))

of the application, it is not deJnied tiUt wiie

applicant was promoted as wirematv^II aofiiii'ist

upgrading w, ef, 1.8 , * 78-

Para 6 (E ): That v/ith reference to the uontenrs of para '̂rijpl

6(1) of the application, it is hot denied tnat

the applicant was promoted as w/man I  vr. ef.

1. l l , ’ 80 atid -working under iLS (LA) LKO,

• • , 2



- 2 -

>

Para 6 (1 '): Thatin reply to the coutents of paragraph 6(J') 

of tlie applicatioti, i t  is uot detiisd ttiat 

the satiiority l i s t  was circulated. Lateron 

with the deciion  inUIMU PiM respondetit ifo, 4 

stands ahove serial no. 45a  above shri Hasaeu 

Alaui in  3 /  L i s t  of x^rAien. In  this way rest^odent 

n o .4 has beootue senior than applicant.

Para 6(0-); Tiiat the contents of paragraph 6(G) are denied, 

AS already stated above in  para 6 (5 ’} the 

respondeat no, 4 has become senior to the 

applicant.

Para 6 (H ) ;  Tliat the contents of paragraoh are not relevaut 

for the decision  of the case.

/ /
r,

Para 6 ( 1 ) :  That in  reply to tto contents of paragraph 6 (I )  

of the application the correct factual position 

of respondent Ho. 4 zJitoiiis is as under :-

(a)Respondent H o .4 appoainted as K b a llas i  on 

and wef. 8 ,1 2 .  *63.

( b)i>rotuoted as 3 .P .  A. w. ef. 1 1 .4 .3 6  and confirtned 

as 3PA in  1966

(G)Promoted as vz/tuan w. ef. 2 5 .1 0 ,* 7 6 ,

( d.)Proui3ted as w/tnan I I  w. ef. 1 . 8 . ’ 78 agaiiJSt

upgraded pos t.

(e )Denied . Res ondent no. 4 was deemed to have been

promoted as W/iaan I  w. ef. 1 . 3 . ’ 78 in  upgrading

and posted under SL3 (LA ; Lko after  assigining  

his seniority above shri Baseen j^aui at si. Ho. 

45-A.

. . .  3
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jt'ara S(J)* T’riat the contents of Daragraph. 6(J) of tcis

application are not aduiitted in tbe way as stauad. 

It  is suteiitted tLiat before issuing the pr<3sent 

chantiel Annexure 2 was operating.aAs per ctiannel 

containsd in Annexure Uo. 2 only Artisan Grade I I  

were eligible to opt for the post of mis try and as 

per present channel wiiich is issued by Head Quart­

er office, Hew Delhi on 14. 7 .*88 only Grade I 

artisans of Power Group will be eligible such as 

vj/mp.n I , S3A-LA^anI ^KB-l and etc. and staff

may be called on basis of combined seniority
and ever

from above catagories/who/will stand senior 

may be called for suitability test for tiie post 

of mistiy.

Para 6(k) ; That in reply to the contents of paragraph 6(k) - 

of the application it  is submitted that respondait 

no ,4 was called for suitability test vide 

Letter ilo. 754 E/2-6 dt. 23 .8 ,*86 on the basis 

of his seniority as per UliiU’ s PHyi decision 

above sari Haseen Alam who is already working as 

kistry. After assigning the seniority , he 

save his option for the post of mistryin 1986, 

According to old channel case decided uy 

adminstration in favour of respondent l'Io.4 

but the applicant did not give his option for tnj 

post of mis try and as such the applicant is not 

eligible for the post of luistry. In this way 

the name of respondent no. 4 was included in ttie 

list according to old ctiannel and remaining 4 

persons name were included in list according to 

present channel by combined seniority in x'ower * . 

Group* s Grade I artisans because exeept responden 1

. . .  4



remaining persous were entartaiued by present 

ch.annel whicli was issued ou 14. 7 . ’ 38, In thia 

^  oonnection coi?y of channel encjloscd herewitn for

perusal as Aniiexure 3Jo. GA-1.

Fara 6(l ) jTbat in reply to the contents of paragrapli 6(1.) of 

the application, it  is submitted thit tie 

applicant was not eligible on the basis of coubinet 

seniority of Powor Group because hewas junior 

to thos persons whose names were mentioned in 

the list  vide letter Ho. 754 i/2-6 dt. 26-8.»88, 

Applicant did not give his option for the post 

of mistri before issuance of the present cliannel. 

Had he given such consent he have also been 

entertained for this opportunity, v;hich he cannot 

be given beacuse the list of remaining persons 

"T was prepared after issuing the present channel,

Para 6(M}jThat in reply to the contents of paragraph 6 (H ), it 

is submitted that he could not be cotjsidered for 

promotion because he failed to give the option for 

the post of Mistri prior to issued of new channel. 

Uow the promotion are governed by the present 

channel and considering the present cljannel and 

promotion thereunder, there is no violation of 

Article 14 or 16 of the Consitfetion of India,

because the name of remaining four persons exeept
i

Bespondent 4 was included on the 

basis of combined seniority of Pov/er Group,

Para 6(U).jTtiat the applicant being junior to the persons

whose names are shown in Letter ]Jo. 754-;^2-6 dated 

as, 8. *88 except respoiidait no,4because of respondent 

n o ,4 option in 1986 and promotion given thereafter 

could not be considered in the present cliannel. The

, * e 5
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applicant cati make no complaint in the circumsta­

nces of the case, which has arisen on account of 

^  . his non giving of the consent to the post of

Mistri in the old channel and which promotion 

can only be cotisidered in the new channel, 

in reply to
Para 6( 0) : That/the contents of paragraph 6( 0) it  is not 

denied that respondai t no. 4 was c>romoted as a 

Histri on his giying option for the post of 

Mistri in 1986, v/hile the applicant failed to 

give tl© option. Hence ha cannot be considered 

in the present channel of promotion on cotnbined 

seniority and he could be considered whai his 

turn comes and not before when seniors are there 

to be pioiiioted. The allegation of he being 

deprived are vehementally deiried.

V
i'ara 6(P ); That in reply to the contents of paragraph 6, 

it  is submitted tViat ground for inclusion of 

name of respond&nt is already explained in 

reply^ above.

i^ara 6( q) Tliat in reply to the contents of paragraPh 6( q ), 

it is submitted that taere will be no effect 

on applicstit’ s seniority because he will be 

' o ile d  on the basis of combined se-niority 

accprding to the present channel.

iPaia 6(R ); Denied. The said representation has not been 

received by the admins tration,

i^ara ^(S): Thsst in reply to the contents of paragraph 6(S) , 

it is submitted that criteria for suitab lity 

test for the post of mistri has been changed 
after issuing the prtisent channel on 14,7,»^8 

from ^lead Q,uarter Office Me w D e .  hi.

- 5 -

. . .  6
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Para 7; Dented. The applicant is not entitled to any rexiaf.
none of ttie jround is tenable under law.

ir’ara 8: Since tlie application itself is liable to be

dismissed, ttje applicant is not entitled to any

interim reiif-.

jc'ara 9: jJeeds no reply.

Par a 10: iieeds no reply.

jt’arall; Ueeds no reply 

x'aralSi ileeds no reply.

J^aralS: iTeeds no reply.

Lucknow

d-ated: Respondent 'l to 3

Verif ica tion,

I» x^rking as

in tine office ..f D.2,xa. Northern i-iailway duly competent 

and authorised do hereby verify tliat the contents .f paras

1 to 13 of his reply are true to my belief oased on 

information derived from record and legal advice. 

oigtKjd and verified this day of uoveuiber 199 2 at 

XiU dcnow.



P nI the  CEiMTRAL ADRINISTRATIUE TRIBUNAL ALLAHAB
- w

LUCKNOW CIRCUIT BENCH : LUCKWUU

X ,

C p r

J i

n

Palakdhari

Uersus

Union of India  & others . . .

Applicant

Respondents

Registration  No, 122/1988 

F. F .  •

CoLinter reply on behalf of respondent No«4 against  

the application  dated 1 9 / 9 / 1 9 8 8  of the applicant

The respondent N o ,4 begs to submit

1. That the contents of para 1 of the application  

need no comments.

2 .  That the contents of para 2 need no remarks,

3 .  That the contents of para 3 need no remarks.

4 .  That the contents of para 4 require no comnents,

5 .  That the contents of para 5 need no comments.

6 .  ( a ) That the contents of sub-para (a ) to para 6

are admitted. The applicant  was appointed 

as Khalasi  in scale  Rs 70- 85 (A .3 )  on 23-5-60.

(B) That the contents of para 6 (B )  of the 

application  are not admitted. He was 

promoted as B .T .  UirGman in the semi-skilled

contd. .2
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category in scale  Rs 75- 1lO (A .S )  uith  e f fect  

from 13-12-1969 and not from 20-12-1969 in 

scale  Rs 75- 110 (A .S )  as a l leg ed .

(C) That the contents of para 6 (c )  are urong and 

denied .  He uas promoted as S k i l le d  Uireman. 

in scale  Rs 110- 180 (A .S )  uith  e f fe c t  from 2-7-73 

and not from Nay 1973 as a l leg e d .  Letter  No. 

293E/2-6/Wireman dated 2 / 7 / 7 3  showing his date 

of promotion is annexed as Annexure X  to this 

counter.

(D) That the contents of para 6 (D )  need no remarks,

(E) That the contents of sub-para (E) to para. 6 need 

no remarks,

(F) That the contents of sub-para (F) to para 6

of the application  are quite urong and denied .  

The name of the respondent N o , 4 stands at  S .N o .  

45-A belou S . N o , 45 Sr i  Mohd Kazim and above
^ «

N o ,4 6 ,  S r i  Haseen Alam in the sen io r ity  l i s t  

of Uireman scale Rs 110-180 (A , 3 ) isubsequently 

revised to scale fe 260-400(R3)  and that of the 

applicant  S r i  Palakdhari  Prasad at 3,[\lo, 65 

belou S.f\lo,64, S r i  3urakhan Lai  and above

S , N o , 6 6 ,  S r i  Kunnu Ham in the seniority  l i s t .

The name of the respondent N o , 4 uas at S .N o ,

79 and that of the applicant  at S . N o , 65 on 

the previous sen iority  l i s t  (copy enclosed as 

Annexure N o . l ) .  But on representations made 

by the respondent N o , 4 the said sen iority  l is t  

uas provisionally  revised vide D i v l .K a i l u a y  

Manager ’ s letter  No ,847E /2-6  dated 26-4-84 

by the competent authority  (copy annexed as

contd,,3
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A

annexure N o . I I )  to the counter^representations  

i f  any, uere inv/ited from staff  so adversely 

affected  by the revision  of seniority  of the 

respondent N o . 4 within 15 days from the date of 

its issue .  Only S r i  S a j i d  A l i  and Kalloo Lai  

submitted their  representations against  this 

revised seniority  assigned to respondent N o , 4 .

Their  representations  uere thoroughly examined by 

the competent authority  and uere ultimately  turned 

doun having found no substance in them. S r i  Palak- 

d h ar i ,  the app l ican t ,  made no representation  against  

the assigning  of the revised seniority  to th e respon­

dent N o . 4 .  The revised seniority  of respondent N o . 4

uas ,  therefore ,  f in a l ly  confirmed and a f i n a l

confirmation le tte r  [\lo.293/E/2-6/yireman dated 

13-2-85 (copy enclosed as annexure N o . I l l )  uas 

c irculated  to a l l  concerned for necessary information 

and guidance.  Since the applicant  made no represent­

ation against  assigning  of the revised seniority  

position  to the respondent N o , 4 he is  nou estopped 

to assert  and claim that he is  senior to the 

respondent N o , 4 .  He is much him as the

position  on the revised seniority  l i s t  of the

respondent N o . 4 is  w a w ^ a t  S .No .45-A  whereas the

applicant  stands at S . N o . 65 of the said l i s t .

(G) That the assertion  made in para (G) to para 6 

are quite urong and denied .  The respondent N o .4 is '  

very much senior  to the a p p l ic an t .

(H ) .T h a t  the contents of para (H) are urong and 

denied .  The applicant  is put to proof of it .

c o n t d . . 4
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( l )  That the contents of para (S)^ so far as the 

sen iority  of the respondent M o ,4 is concerned^are 

quite urong and denied .  He is yery much senior to 

the app licant .  As regards bio-data of the respondent 

N o , 4 he has to submit as under j-

A

(a) The respondent N o .4 was appointed as^ Khalasi  

on 8-12-1963 in scale  fe 7 0 - 8 5 ( A ,S . )  and not on 

18-12-1963 as a l leg ed .

(b) He uas promoted as 3 . P .A .  with e f fe c t  from 

1']_4_66 as semi-skilled and confirmed as such in 1968  

in scale Rs 75-110 (A ,S . ) .  The applicant  uas working 

simply as K h a l la s i  at that time in scale Ps 70- 85(A ,S )*  

D iv is io n a l  Personnel O f f i c e r ,  I'J.Rly Lucknou letter  

N o . 1 6 / 1 0 / 7 0  dated 1 6 / 1 0 / 7 0  is enclosed as annexure 

No. U I I I )

(c) The respondent N o . 4 uas promoted as Uireman 

grade-III  in scale  Rs 110-180 (A .5  . )  uith  e f fe c t  from 

16-10-1970.

\

/

(d) He uas promoted as Uir&man grade-II uith  

e f fect  from 1-8-78 in scale fe 330-480(A . S . ) and not 

in 1979 as a l leg e d .  Promotion letter  N o .7 5 9 E /2 - 6 /  

Pouer/up-grading dated 11-6-79 is enclosed as annexure 

N o . I U 't o  this  counter.

(e) The contents of sub-para (e)  to ^(1) are 

quite urong and denied .  The respondent N o , 4 iaas 

deemed to be promoted as Uireman grade-l uith

e f fe c t  from 1-8-78 in uograding and posted under 

ELS (LA) Lucknou o-f the^assigning  his sen iority  above

c in t d . . 5
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A

S r i  Haseen Alam at S .N o ,4 5 A  in the seniority  l i s t  

as deta iled  in para 6 (F )  aboue. Atrue copy of 

the change memo dated 20-3-86 from the D iv is io n a l  

Railuay Manager, Northern R a i lu a y ,  Lucknou to the 

ELS/LKO showing his promotion as Uirsman grade-I 

in scale fe 380-560 ( R . S . )  with e f fe c t  from 1-8-78 is 

enclosed as Annexure iMo.X to this  counter and his  

posting orders against  this  grade I at ELS(LA)LK0  

uide D i v l ,  Railuay  Manager’ s order iMo. 754B/2-6 

-dated 5-10-86 (copy enclosed as Annexure N o .U l ) .

He joined  this post and is d »̂i=»iod^to  be working 

in this  grade since 1-8-78 continuously without 

any break.

(O) That the contents of sub-para (O ) to para 6 

need no comments.

( k ) That the assertion  made in para (k ) are 

quite wrong and are emphatically denied .  Two 

conditions  are la id  down in para 1 ( i i )  to letter  

Mo, 754-E/77-111 ( E . i i . E )  dated 18-7-1973 (annexure 

M o .2 of the applicant)  for promotion to the post of 

Mistry : (1)  s t a f f  of grade 130- 212 (A ,S )  should be 

taken in order of seniority  ( 2 ) .  They must haue 

exercised  option to their  advancement of promotion 

to scale  Rs 1 50- 240 ( A , S . )  either  as Mistry or Highly 

S k i l le d  grade I ,  one of these two but not for both.

As the applicant  did not f u l f i l ^  these conditions i . e ,  

he was neither  senior enough nor ever exercised  any 

option for his  promotion to the channel of promotion 

to the Mistry side  he was not e l i g i b l e  to be called  

for the requisite  trade test and accordingly  he was 

correctly  not called  for the. trade test  for his  

promotion to the post of flistry. On the other hand

contd,,6
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A

the respondent N o . 4 uas c a l le d  for the trade test 

for  his promotion to the post of flistry as he 

uas a very senior  person and he had also opted 

for his channel of promotion to the Mistry s id e .

A true copy of the E le c t r i c a l  S u p d t . / L K O ’ s letter  

No, 2 / 3 K-H/ELS(l a ) / B 3 dated 12-5-83 shouing that he 

exercised  his  option for his promotion to the Mistry 

side  is enclosed as annexure. No,I 'll to this counter 

reply .  The respondent M o .4 having f u l f i l l e d  the 

requisite  condition  of the letter  dated 18-7-73 above 

applied  to the DRH/LKO vide his application  dated 

25-7-86 (copy enclosed as annexure No .IX  to this 

counter) to be considered for  the post of l^iistry grade 

Rs 380-560 (RS)

(L) That the contents of para ( l ) are quite wrong 

and denied .  The applicant  is neither  senior  to the 

respondent N o , 4 ,  his position on sen io r ity  l i s t  being 

65 as against  that of the respondent N o .4 aho stands 

at S ,Na .45- A  on the said l i s t ,  nor did he ever 

exercise  his  option for his promotion to the Flistry 

s i d e ,  so he uas correctly  not called  for the requisite  

trade test by the respondents No.1  to 3

(f'l) That the contents of para (n) are emphatically 

denied .  In view of the remarks deta iled  in sub-para 

(k) to para 6 above the order dated 26-8-1988 (annex­

ure 1 of -the applicant)  are neither  discriminatory 

nor v io lat iv e  of Article  14 and 16 of the Constitution 

of In d ia .  I t  is  perfectly  according to rules la id  

down in general Manager's  le tte r  Mo. 754-Ei-77-Il 

(ETTE) dated 18-7-1973 (annexure P^o,2 of the applicant)

and also le g a l ly  and c o n st itu t io n ally  v a l i d .

contd . . 7
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(N) That the assertions  made in para (n ) of the 

application  are quite wrong and denied .  In view 

of remarks detailed  in sub-para ( k ) to para 6 above 

the applicant  neither  had any right to be considered 

for a s u i t a b i l i t y  trade test  nor for promotion as 

M istry .  The applicant  is put to no cause of prejudice 

against  him. The order dated 26-8-1988 contained 

in annexure N o .l  of the applicant  are quite legal and 

v al id  order.

(O) That the contents of para (O) of the application  

are quite urong a n d ,d e n ie d .  In view of remarks detailed  

in sub-para ( k ) to para 6 of this counter the applicant  

has not at a l l  been deprived of any right  to appear 

in s u i t a b i l i t y  test .  Actually  no right accrued ,to  

him for the said  test .

(P) That the contents of para (P) of the application  

are urong and denied.  The respondent N o . 4 having been 

declared su itab le  in the trade test uas selected  for the 

post of Mistry and he has also been promoted as such by 

an order No,754-E/2-6 dated 5-10-86 of the D iv is io n a l  

Railway Manager, Northern Railuay Lucknou. A true copy 

of the sa id  order is  annexaed as Annexure No,\/I along 

uith  this counter reply .  He uas posted under ELS (LA)

LKO and he has continuously been working as Mistry 

since 13-1G-1988.

( q ) That the contents of para (u) are denied .  In 

view of the reply under sub-para (P) and (K) of para 

6 of this counter the applicant  acquires no right for 

his  promotion as R i s t r y .

(R) That the assertions  made by the applicant  in

contd..8
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para (R) are denied except that of  his admission 

in para 1 of his annexure N o . 4 of  the application

(3)  That the contents of para (S) of the application  

are urong and denied .  The s u i t a b i l i t y  test  was held 

perfectly  according to the conditions  la id  doun in 

General Manager, Northern Railway Neu D e l h i ' s  letter  

^ dated 18-7-1973 (Annexure N o , 2) of the a p p l ic a n t .

by
7,  That the r e l ie fs  prayed fo r /the  applicant  are 

l ia b le  to be rejected on the deta ils  of counter replies  

contained in sub-paras A to 3 of para 6 of the 

respondent N o , 4 ,

As regards counter replies  to the grounds of 

the applicant  the respondent N o .4 has to submit :-

S -

1. The post of R istry  is  to be f i l l e d  not only

' i  on the basis  of sen iority  amongst the e l ig i b l e

candidates but also on the basis  of option exercised 

for  promotion as n is t r y .  The applicant  having not 

f u l f i l l e d  these tuo conditions  uas not e l ig i b l e  to be 

considered .

2 .  The orders dated 26-8-1988 are not at a ll  

discreminatory and do not h it  at Art 14 and 16 of the 

constitution  of Ind ia ,

3 .  The applicant  being jun ior  to the respondent 

N o , 4 had no right  to be considered for the trade test 

as neither  he is  senior to the respondent N o , 4 nor 

had opted for the post of Mistry so no prejudice  is 

actually  caused to him.

/  contd..9
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A L U

4 ,  The applicant was neither  senior to the 

respondent N o ,4 nor opted for promotion to the post 

of Mistry so he uas not e l i g i b l e  to be considered 

for promotion as such. He uas correctly  not called  

for  trade test .

5,  The respondent Mo ,4 stands already promoted as 

Mistry  uith e f fe c t  from 13-10-1983 on the basis  of his  

s u i t a b i l i t y  and merit .  The applicant  may seek his 

promotion on h is  due turn according to rules .

6 ,  The s u i t a b i l i t y  test  is  perfectly  legal  and 

v al id  according to «  instruction  laid  doun in annexure 

N o , 2 of the app l ican t .

(8)  That the r e l i e f  prayed for^para  (s )  is l ia b le  

to be rejected as respondent N o , 4 having i n f o r m ^ X. 

s u it ab le  in the trade test and merit has already 

stands promoted as llistry by ah order dated 5-10-88 

(Annexure No.UI to countar reply) and he has

also been continuously  working as Mistry since 

1 3 _ '10-1980 the prayer for an interim order gets 

in fructuous .

(g)  That the contents of para 9 need no comments,

(10)  That the contents of para 10 need no remarks.

(11)  That the contents of para 11 need no comments,

(12 )  That the para '12 needs no remarks.

(13)  That the para 13 needs no remarks,

contd,, 10



I

- 10 -

y e r i f ic a t io n

I ,  Raj Kumar S /o  Late S r i  Tara Chand aged about 

46 years do hereby verify  that the contents of paras 

1 to 13 u ith  its sub-paras of this  counter reply 

are true to my personal knouledge and b e l i e f .

I have not concealed anything m aterial ,

tAoĵ  K 8  ^  ^

C&^S(Sum/\<a od.* . V

Lucknou;

Dated:  &  1989 Respo

1
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{Û Cj
.

H
-

Pi

1̂
 

-»
 

-k
O

 
• 

Cd r Pi ? I p
. ? I pi

I 
I

pi
 

pi

?
 

' 
? I p> 0 1 H H

•
^c

o
n
p

S
g •-i 03 ly V! tr̂ P H

hd H P •i H
-

to p & tr< P H

O
s

f,:

I pi ? i P
i ? I pi

?
 

?
 

? I p
i ?

I pi ? I P* I pi ? 1 pi ?

P
 1
3- tr
*

P w c B a> 4

■ r
s-

'xi

■

ci'
Q 

W
 

c
rp
4

fc
'

fx<
•t/

 u
 

iii
 
h"

 
p.

 H
- 

Cl)
 
0
 

p
 

• 
p

 
o tJ-

-

ad

•x
) i

P C3
 j

> 
Ch

 s
; 

«>
 p

 
«<

 p
i

I Pi ? I pi 0 1 L ? I Pi ?

I Pi 0 1 p
i ? I Pi ? I ?

I p
i 0 1

o Hj Hj c+ 0̂
5 • P CO > M

H-
 O

tS
 
H)

 
H,

4
 •

« 
p

^C
O

CD O
g

 
1 

H
-

V
/l

 C
O 

Ch
c+

I Pi 0 1 I pi

tr>
.

I pi I Pi 0 1 I Pi ?

■p P t-i p.

•
•io. Cd

ro U1
--3

•
o •

«
•

*
• CT\

*
-J

CO 0
-0 ft

-v3 0
0

' 
• V>

J
-<1

* ON

* ro
VO

V>
)

CO
V>

J
VD

V
^

-J
V>

0
VD

_
VJ

l
■P».

K
)

V>
)

V>
)

Vj
J

V>
)

ft
•

fO
•

•
O

• 00
 
'

•
• V

Jl
• V

Jl
CD •

VD ♦
a VO

« VO
• 

■
U1 VX)

• U1 VO
VJ

l
VO

b

• VJ
l

VO

VJ
l

VO
VJ

l
VO

a VJ
l

• VJ
l

VD
1 Pi A

1 Pi
1 p*

1 pi
1 pi

L
1 Pi

1 
;

Pi
1 

3

?
?

?
0 1

?
?

0 1
0 1 i 

.
pi ? I 

>
Pi

?
 

? I 
I

Pi

?
 

? I 
>

Pi ? o H
, H) cf ot
l p ra sc

-
S

' ■a
 

i
;

?.
 

•
<,

•• 
c/

- 
‘

\
 !

C
'

^
 C

P 
*

1/
- 

t>-
' 

1
4

 
•

‘■i
(-'

• 
1

P
•

t3
I •

Q
1

cr
ti-

'
• 

03
 

K
>J

H-
<«

L
rt-

 f
• 

03
 

1
c+

|j>
 t

r 
•

t'i
s:

 
4

 
1

t3
P

 
H

- 
•

CO c+ H- M V
» <? c VJ1 dh ft o

E
 t
*j

P
' 
H

 
• 

0)
 

O
 

e+
 

•

ro
 -

*

ro
 o

^

a\ C
O

p £J

00

. .
 ,■ 

‘i.
 

■;
v

'■ V L
. I (T

'

I



r
f

■
'n a

• *
' V
 

'■

. .J !"!
r/'
 .
 •
...

,iw
 

.
, 
, 
p

, O
i

 
.

<P
 ■ 
4

^
 -

C/) UJ*
'

r V
 •' 
•

. 
 ̂;
 y

i:̂
.' 

C"
’

: 
.

F*
•j

o

u

o

o
-V
J

C
T
v

!

is 
.

. 
Jt
i

<j
 
fe
 

p.)
 
CO

'
W

ro
 

Uj
!'j M

 
.

c+
 I
T"

P
P

<
 
Q

4
i)D
 
!.
?

fO
•' 

a IJ

p-̂ ft) '■̂ w e>
d

N
J

'V
* r*

-
CO
 

1̂-
j-

 
O.
J 

o
 

O
 •
-i

'-^
w

- b-
i

sa
 

;--
1

J
#

u
.

to
 

I-
 

-̂
•>

^~
'm

 
• 

•
w

B
c

p
rf

c
u

 
I

Q
 

ir
 '
 

• 
i 

}
,«
•<

 
•-

—
<—

*

' 
Hr

■ 
o
:>̂

-
:

,H
-1

; 
,

h
! 

r.o
 o

 
h'
 - 
o

i

' '
V
%-̂

p.
- 

.'
; >
 ■

-I \ 
'

;■
' 

■■
' 
■

i •: 
. ’

-■
 

vj
i

■>.
: 

fo

-I p
-.

0 1 I p. 0 1 .1 ?

.4̂
'

- p
i 

•* 
,

V
 

?
^^ I I p- 0 1 I pi ?

w
, 
p.

- 
t"

cf
B

c+
Pi

- 
P
 
:.

y ' 
*

Hj
p

&
...

' -
-

V>
3 

. 
•

•
A 

■•
-j

■
•

_-k
, 
-f̂

r
o

U
1

.
■'

« 
■

'
•

r
\3

‘ 
-

-X
ON

 .
P

C
Ti

.'
0

>
.

•
o

VjJ
cr

>

I
1

r
o

p
i

• 
P

J
1

9
9

P
i

1
T

o 1

3 
'

> 
-

) 
3

VX
)

* I p̂ 0 1 I p- 0 1 I p^ 0 1

CT
i

Ch 0 1 a. 0 1
>

I P< ? I P
- ? 0 1 I P̂ ? I p- 0 1

£0
 

. 
*i

- 
p

 o
 

ty ■
a ~
0

■* 4
^‘

r
s r\
j

•) ON I Pi 0 1 I pi o \ I pi ? I P
i 0 1 I p
i 0 1 o H H
j

e+ OC
) • P M s: H H

v) 1̂
'

f “ hd pi
,

c CO 0 CO

o tr- f •
r' 

p
 

'r'-
 

h-
 

. t
'l) C) rv
)

(T
\

9 V
.'] vn

ho
—
»
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0 t»r.p(T « i l i y  pruaotud to oJ'l'loluto na Lli(«(rin in  t:riid«j Kn, 1 lO-lbO{AS! 

^n d  jjgcKp bH Purtapgiirh a^^ulnet n etinotlpn of elclllfid poet,

I®* * • I B,P,i.'i/(na 1'.T . Uiwrttto B«i)dr«« In grnda Ba,75-U 0(A S)
^  . iprtr^r d l y  j . r i - a o t c d  *0 c > / f ln i6 t > »  00 U w r a a n  i n  g r u d v  Ro, 1 1 0 > - I e 0 ( i 5 ^ .
CP 0  p o i A t d  h \ D vbca-f iu  b ^ n ln ( , ' t  o . e o o o t l o n  o f  u k i l l ^ d  p o » t ,  ', '■

^rlv ' oonXd..«t t . .2
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r « r U  »?(yC3B/LA/]Jco l ^ V # ;

: h rawjfjsiirsr| | | £ i > S S S a S
' S.S .Tfln’iDQti undflr IiPO/C]^LVLkx). Id grad«4 '
 ̂ proraotad to offidrtu as Wij^ij '.
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•  ̂ /n au -U4/now.

’ R « '7«. ^H'BiS.WlroB^n und«r iFO/CB/IVUco in errWli';
R«,7?»-nc(  ̂ .) io U^pqrftrlly prcootod to ot’flo I nt<» m W l^aa  ^','

' w  ^ « n 4  poolî Jd ot "Uiclciiow Muintit e 6ii45)'v
or »1̂ .̂  :l<i(i j o?'t., , ,

1 7 ,
Eri/'V-iir(
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BEPORE n s  HON’BLE GÊ 'TRiiL AD^^IK'IoTRATI'T? TRIBTm  ,

L U C K N -̂T.

0.^.. Foo 122 of 19Sg»
d

Palak Dhari Applicant

Vers as

'union of India o th e rs-- Opp«Parties*

Rejoinder Affidavit against np- 1 to 3

I ,  palak Dbari, aged about R9 years 3/o  3ri 

Buddhu pr- sj:d, R/o village Bhatauli Bujurg po Gaiiri 

Bazar, Distto Deoria do heireby' state on oath as under i,

! •  That the deponent is aDplicant in the above

noted case and is well acquirited with the aforesaid 

>, casec He has perused to Counter Affidavit and under-

)'Y stand the same, he is making para-wise reply as

para i  to 5 need no comment*

3* That in reply to para noo6 the deponent is

stating correct facts again as under s-

( a) Applicant was appointed irhalasi and 

Do'^ined on 23o5«60»

-- 2
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Trade Test 
l3«l2o69

Trade Test 
2c7«73

Trade Test 
11*6979

Trade Test 
Decol979

-s 2 s-

(b) by Trade Test and selection the appli-

csnt was |i\ren appointment on the post 

of Basic Training Wireman on 13«t2*69o

(c) That after Trade Test for Grad-e H I  

1'Jireman the applicant vas promoted on 

the post of H lr3  Grade Wireman on 

2®7«73«

(d) That after Trade Test for grade II 

Wi reman applicant vas appointed as 

¥ireman Grdde II  on 11*6• 79 and given 

benefit \\>ith effect from l*8«*788

(e) That after Trade Test for Grade I 

Wireman in the month of December 1979 

the applicant was promoted on 1*1"«80 

as Wireman Grade I*

(f) That in the seniority wireman Grade TTI 

the name of the applicant was placed at 

3la 65 and name of OP-4 was placed at

3l« noe ®9«

(g) That in the gradation list of Wireman 

Grade I the name of thepetitioner was 

placed at 31* Moo 45 and the name of 

opposite party Fo«4 was placed at 3l<. 

N’o« 55#

(B) The detail of Respondent Fo®4 s-

(a) Re.spondent Fo*4 apoointed as Khalasi
k.

on 8el2«53e

(b) Promoted as Wireman Grade TTI on 23<il0« 

76 after the applicant passing Trad-



y

Test® The or^poslte part;? Fo«4 had aDneared 

in Trade Test subsequent to the Trade Test 

of the applicanto

(c) The opposite Ps3?ty i'"o«4 appeared subseruent 

to the Trade Test forwireman Grade II  sfter 

passing the Trade Test earlier by the 

applicant*

(d) That vide older dated 25«4«84 the opposite 

party Noo4 vas appointed as Wireman Ga:^e I 

while the applicant passed Trade Test on

20*12«79 and appointed as Wixaman Grade I 

on The Respondent no* 1 to 3 un­

necessarily delayed the promotion of the 

applicant apto l*li*80 although the 

applicant \.ras selected by passing the Trade 

Test in the month of December 1979*

(e) That vide Eailx-zay BStablishment Mannual

Buie 319 the applicant who passed the Trade 

Test of Grade I wireman in the month of 

December 1979 shall be senior to the oP- 4

i who passe^ the s^id test in the year 1984*
fLA-i

(f) That the Bespondents have illegally given 

the benefit of up-gradation of post of Grade

I Wireman with effect from 197S aUhcu^h

he had never woifeed on this post inbetween

197 8 and contrai^r to this the applicant 

who was senior to the opposite party Fo«4

-- .4
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A

and passed the Trade Test in the month 

of December 1979* he has not fceen

allowed to the benefit of up-grad at ion 

restractlng ¥ith effect from 1978 as 

and when the opposite Party Foe4was 

alloved*

(g) That the alleged seniority of Respon­

dent noo4 vjas illegally detei^ined vith© 

out giving any opportunity to the 

applicant and the Respondets ha^e also 

illegally determined the seniority of 

the Respondents no«4 without any 

infonnation given to the petitioner*

It is specifically submitted that the 

order dated 26o^*84 of the assistant 

personnel officer has never been 

disclosed to the applicant and same was 

considered behind the back of the 

deponent® The said letter as well as 

letter dt* 13«2«86 passed by the O .R .y . 

was not also circulated or given to 

the applicant it is further submitted 

that as admitted by the Respondent 

no« 1 to 3 that earlier in seniority 

list for Wireman Gre m  and Grade II 

the applicant was senior and this

position was continued year to year 

for last m.embers of years but in a very 

aititrary and i lie gall manner the 

applicant seniority of the applicant



5 s- u

without fn-':'ing any opportunity disturced 

ana unsettled, Fov it is T,,ell settled 

that loriF. drawn seniority which continue 

for the long years and the position 

of seniority has oeen Settled the same 

cannot De re-open against the applicant*

(h) That by giving illegal seniority the 

Respondent has illegally promoted 

on the post of Supervisor on contrary 

to this the applicant is entitled to De 

promoted on the post of Supervisor and

also the Bespondents are liiable to pay 

notional arrear of salai^r since 1978 

against the up-gradation post and also 

on the post of Supervisor*,

4 . That in reply to paragraph- 6J ,L ,P ,Q

it is suDmitted that all the evemments made by the 

Respondents no» 1 to 3 are incorrect as denied* The 

applicant was never ask to give option to Mistri P'isto 

Therefore, there was no question to give any option 

as cla^imed hy the Department in paragraph 6L of the 

Counter Affidavlt»It is further submitted that the 

alleged letter and list dt. 25o8*S8 was never 

given to the applicant,there-fore it is wrong to say 

that as the applicant has not given option therefore

he has not given his due promotion* it is further

-- 6
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submitted that letter no* 7548/2-6 dto 26o8®86 or 

dta 2608088 as referred in paragraph 6e ,L ,F  -was 

never served on the applicant of the depsrtmentc

5* That the Respondents no* 1 to 3 illegally

given seniority to the opposite Party Ho*4 ^-jithout 

hearing to the applicant and also without determining 

the legal criteria for determining seniority in 

betveen applicant and opposite party No84»

6 - That the applicant is liable to allowed

with cost as the alleged p.w. v. item no* 03-379 pnt 

AP0-1/3B-II was also not disclosed to the 

applicant he was also not allowed to participate the 

said proceeding and more ever on the basis of said

PNF the rule of seniority framed by the Eailway 

Board cannot be changed or over-sii looked at the 

instance of Union*

7a That the applicant aforesaid reply given

against the counter iiffidavt of Respondent no« 1 to 5 

is to treated as reply to counter Affidavit filed

by the Respondent no*4 contrai^r to aforesaid affidavit 

all other contince and document filed by the Respon­

dent no»4 along^-;ith his counter affidavit are denied 

as the same are illegal and passed behind back

M a W
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of the applicanto

8« That the deponent is enclosing the photocopy

of his repressntstlons against in t.?hich he had

challenged the illegal seniority given to the opposite 

party no«>4»

C-aurj. Basar, Distt» Beoria do hereby verify that the 

contents of para 1 to 8 are trie to ray personal 

knowledge and telief* That i have not suppressed any 

material facts*

A V V L lC a W



BEFORE THE HON»BLE GENTR.L iiD'TlNTSTEh'TT'Trp TFIB7"^I
L "TC?3TrJ ̂

palak Dhari

0.^x.??De 122 of 1989.

Applicant

Versas

7nion of India & o th ers--

NOBTFERF

Opp*parties«

Annexiire '̂os f

Divisional office, 
Lueknow, Dto 25«4«84<

Fo« 759t?/2-6

The 3EF0/Lli/CB,^K^«
The Sr. -E C/FD 3 3B
PBH IBL 3LN
The EFROAW/LKO-

Regj- Trade Tests 

The following staff are re.ruire to attend the 

T»T. for the post as noted against each on the date 

fixed by a EEAjKO** If any one Is not willing to appear 

in the trade test his >;ritten refusal m st he obtained 

and Sent to this office imr'i©!lately.

S jg H 0. Name

1. S/Shrl Suraj prasad

Design.

73 W/Man Gr. i

2
3.

4, 

5s 

6« 

7s 

8c

Ram Kumar 

Brial 

Jagdish ]̂ :̂ arain 

R. C* Srivastava 

Rad hey Shy am 

Ram Kumar Misra 

Ba3 Kumer 

Hand Kishore (3C)

Stat ion 

TSC3./LK0.

iiW

FD

FD

IBL

T^/CB /LK n

---2

vA-JX-Aa ,
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10. Chheda Lai W/Man AW./LKO

11« Bechan Ram, rt B3B

12. 3heo Charan A W

13 a Ram K rip a I MR ” FD

14 6 Giro a Shankar n JMJ

15* Ram Du la ray (SC) n JB/CBA.KO

16® Narain n «

17 « Fadho Pd« «

1S» >*an Singh TS/GB

19* Hira L a i (SC) n »

The above staff may please be got noted 

by them and must be spared in timeo

Sd/- For 3r» DiviloPersonnel 
officer, Lucknow*

Copy to i- The iiSfAjKO for information and necessary 

actionp lease*
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P ' ‘Ihc DivieiOucl lloru’Cti'o

IJorthem iioil\?oyo

lAXtms ^

Sir

i/vx^

SUB,ASSM ®U1I OF I!iCO.<RH:i SnilOKITI m v  imouiK>.

!UiE sagC H tu  9F l ? S W -t------- — ------

Koet ra£5>actfuuy U ^o g  to ototo thot wo hovo boon 

^^rOBoatlno £foa ^  ^  ocolnot Incorrect Bcnloilty

a o d m ^  to Slul nai K ^ a r  over U3 without < 4> o ;^  ony isrounO 

end ,dttout offoixJlnc uo ® y  opportanlty to r<rroD<r.t olti,o..E»>

»c hovo o il olons bom  oooior to M b  rletit from too Inltiol 

qjipolntocat oo KluOlocl to procotlaii os U .S ., Ulrooon Cir.I.

(CO hovo olBO optad tor iUo poet of M stry  but wo hovo boon 

l(3tiorad cr.d tho otorasoid Slirl Ko3 Kumor hoe oIdo b c c  rolled 

for the tei3t of o poat*

under tiieco oircuDBtonoeop «o c«ot hun.bly roquoct i-ou 

to kindly dooido tlio case pad till such tioo «.o  rcoult 

0 1  liis to£i o£ m stry* a poot bo pcoded to avoid ony coteHootlon

TiisrjidLne you.

•»o Faiol; Uioil ird^piiS-’K’/nen -- -

2 .  ho3 «o5-oln i /G /a t t o r  G r , l . ^ _ j 2 ^ i i W i i i ;

tCv  r-Vcmo li^VWian GTqI '̂!^;
!  •» >  A  tA  ,

/ij/dipto Hii y/Dcn ^ * 1

Lol'K^.oiono liS ....

,u< i
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Ihe Divlsioaal RaHtray Heaiagerp 
Nortiiern Rallifayp

Sir,

SUBtASSICSlMEHT OF INCORRECT SENIORITY AND IC2iORING 
IN_1HS Sg.ECTi:(»i OF MISIRY. _______________________

iElost rej^ectdiUy^l^beg to state that we have beei 

rep^fica'^jag £ros& tlrae to time against 4-ncorrect seiloxl'ty

"to Shs^ Ra4 KtB&ar over us tjitliout shotdLng any ground 

affording us any opportimity to represent altJiou^

^  ^  have eOl along beeoi a ^ o r  to hiB  r l^ it  ffom the in itia l

appointmmt as Kballasl to promottoa as HoSe Wireman C3r*I«

I f a  have also opted for the post o f Mistry but we have been 

ijpaored and “tiie aXbresaid Shri Raj Kumar has al»> been called 

lor the test o£  Mistry® s poste 
«

Itodep '^ese  drcumstanoesp we most humbly request you 

to kindly dec&de 'foo case and t ill  such time the reeuSbt 

q £  tiie test o£  Mistry® s poŝ fe be pended to avoid any cdil^llcation 

at a ^ e q u e i t  stageo

>¥■

\

Thanking youj,

Yours faithfully^

Dated8«/5^/9/l988 1® Palak Kiari PdoeH^W/man Gr-I^

2o Raj Marain E /G /F it t e r  Gr.l  

3* R«So Vezma HS/tf-Han G r d  \{v̂  

HS V /m n  Grol^

'X

5« BriJ La i  Khanna HS wAlanca:-f f i^  t 7 l '

4

f ( ^ Y

J
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Sir,

/I- C - ^ v v c
A s s ig ^ a n t  Of / M _ ^  V V C ^

"  ==i«==ti°n = F _ n S ^ ^ " “ r U y  and

" ° 3 t  respectfully, I bo„ i f\Y! C

" P ‘'®=="tatlon dated 23 6 ,553 toli^ds' '

t Of ■ .ad  „ p . 3 a n t e d  e . e . ^ t

any cause and uithout ^

'  - -  -  - o n .  .een  a a . o .  J  ^  T-7

^PP°int.ent  3a K . e U e a ,  to p„™otlon ^

‘ ^ - ia r s  gx,en in .y  rep.esantetlon d t 

.as 30 fe .  ,ean c o „ u n l c a t e d /  ^

“ n the otherhand, it is i„  ̂ .

has also been called for 3 e . U c t i . T . . - « ' = = " t l y  3hrl Raj Ku;„ar 

although I had sub.ni ttod ’ '''̂ '"̂  '>=en ignorg^^

1^.3.ea. • for the post of '

these C i .co .stono.3 u  ,3 
- P - 3 e n t a t l o „ W .  ce considered and ^

the result of ..̂ 1 k' and till

^-‘ Icn at aubssguent stag, '

Thanking you^

OatBd; 5 Q igyg^

^°urs  fa ithfully

iPalak Ohari Prasadj

^„'i:^ir'B,T)an Gr. I

Br ^LFL/Charbagh’station,
u - L K ;iCn̂/ >




